CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEN&H

HYDERABAD

original Application No.444/96

Dt. of decision:10-4-1996 .
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P. Subba Rayudu «» . Applicant el
and

1. Superintendent of post Offices,
Cuddapah division,
Cuddapah.

2. The Post Master General,
A,p. Southern Region,
Kurnool, .e Respondents

Counsel for the applicant s Shri Krishna D%van ;
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JUDGEMENT

( As per Hon'ble Sri Justice M.G. Chaudhari, Vio

The applicant seeks to challenge the

e Chairman )

order

dt.7-2-96 passed by the Superintendent of Post (

f fices,

Cuddapah imposing penalty of withholding his next incre-

ment from. stage #s.1800/~ due on 1-1-96 for the
of one year without cumulative effect. The sai

is appealable under C.C.S. (CCA) Rules, 1965.
statutory appeal is provided and the applicant }
exhausted that remedy as required U/s 20 of the
strative Tribunals Act the application cannot
tained. The applicant will be at liberty to
appeal to the Appellate Authority if so advised

dance with law.

2. The learned counsel for the applicant

argued that there is a grossjviolation of princ
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since a

pi[

riod

order

as not

Admini-
enter-
fer an

in accor-

vehemently

iples

: ah
of natural justice .that the order passed 1s baspd on bias

and that therefore the'Tribunal can exercise it
powers without requiring the applicant to appro
Appellate Authority@% We find it difficult to a
submission. Even so it is left open to the app

raise these grounds in his appeal, if so advise

3. The learned counsel sought to refer ti
Bench order of this Tribunal in 1993 (2) SLJ 52
not see as to how that can be applicable in the

at this stage.

4, Tha 0. . is dismissed. £4%62£A;
(H Raje ra Pfggga ( M.G, Chaudhari)
Membe Vice Chairman

Dt. 10-4-1996
(open court Dictation) f
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0,A, 444/96.

1. The Superintendent of Post Offices,
Cuddapah Division, Cuddapah.

2, The Postmaster General,
A.P.Southern Region, Kurnool,

3. One copy to Mr.Krishna Devan, Advocate. CAT.Hyd.
4, One copy to Mr,K,Ramalu, addl, GGSC. CAT,Hyd,

5. One copy to Library, CAT,lyd,
6, One spare COpY.
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'COMPARLD BY ' 4APPROVED BY !

IN THE CENTRAL ADMINLSTRATIVE TRIBUNAL
‘ HYDERABAD BENCH AT HYDBRABAD -

THE HON‘BLE MR.JUSTICE M.G .CHAUDHARY'

_ AND__—
THE HON'BLE MR.H,RAJENDRA PRASAD. :M{a)

Datea: |0 ..(.{ ~1996

" -Wwwﬂm

" MARA/C.ANG,

. in
0.a.No. L\\A\\hfo :

T.A.No, {w.p. 3~

Admitted and Interim Directioﬁs
issued. I

&+

Allowed. _

Disposed bf with direetions
Dismisseqd '
Dismissed as fithdrawn.
Dismissed fgr Default
Ordered/Re joftéd. ]

No erder as to costs.






